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(b) if 10. which of them have been 
accepted; and 

.( c) the action taken thereon? 

"'nut Minister of Slate In the MiDIs_ 
'&ry" Law (8hrl C,." . Pattallhl 
Kamaa): Ca) to (e).. The recommenda_ 
tions embDdied in the ReJKIr~ of the 
. Election Commission on the Third 
General Elections are under scrutiny 
by Government,. 

Employees of Food De)IIlItment 

!lO, Shrl D. C. Sharma: 
Shrl Bhap.t Jha A.ad: 
Shri M. L. Dwlvedl: 
Shrl S. C. Samanla: 
Shri Subocih Hansda: 
Shrl P.C. Borooah: 
Shrl A. N. Vidyalankar: 
Shri P. R. Chakravertl: 
Shrl K. N. T1 .... ry: 
Shrl S. M. Banerjee: 
Shrl p, H. BIleeI: 
Shri P. K. Deo: 
Shrl Shree Narayan Da.: 
Shri Kajrolkar: 
Shrl DharmallDpm: 

Will the Minister of Food. Arrtcul-
ture. Community Development and 
()ooperatlon be pleased to state: 

(a) whether the employees work-
ing in the Department of Food and 
its attached olli'ces are' being asked 
to opt for-",rvice with the Food Cor-
poration of India, or face uncertainty 
about their jobs; 

(b) whether It is a fact that the 
employees of the Depariment of 
Food are unhappy about their Inter-
seniority and promotion. in the Cor-
poration and their 'losing the service 
of the Central Government; an~ 

(c) if so. the reaction of Govern-
ment thereto? 

The Minister of State Iu the Minis-
try of FoocI. Arrtculture. CommanltJ' 
Developm.,.t and Cooperation (Shrl 
OoYiDda Menon): (a) The question 
regardln~ th ... tenns aDd ccmditions of 
service of I he employees of the Food 
Department, who haVe been PI' wlll 

hereafter be transferred to the Food 
Corporation of India. is at present 
under the consideration of the Gov-
ernment. One of the proposals under 
consideration in this context is to give 
such employees an option to elect for 
service under thE.' FOOd Corporation 
or for continuing in the Food Depart-
ment or its offices same of the func-
tions of which are gradually beml! 
taken over by the Food Corponllion 
Of India. 

(b) There have been some repre-
sentations to this effect. 

(c) As stated in reply to part (a) 
of the question, the procedure and 
the terms and conditions of servi< e 
in this context are at present under 
the consideration of the Government 
and linal decision will be taken by the 
Government only "fter fully consideT-
ing a II the aspects of this question. 

"Work to Rule" Campalp bJ' Air 
India EmploJ'_ 

n. Shri Kajrolkar: 
Shri Madhu Lima" .. : 
Shrl Yuhpal 81u,h: 

Will the Minister of Tl' .... port. 
Aviation, Shlpp1nc and ToarIlIIl be 
pleased to state: 

(R) wbether the employees of Air 
India who bave been observing 
uWork to Rule"' tor about a month 
have given it up; 

(b) If so. whether the administra-
tion have arrived at \.Iny settlement 
with the employees; and 

(e) If so. Its terms? 

The Mlnillter of Tra1IIIpert, Avlatlon, 
8hlppinc and Tonn- (Shrl IIIIIIJlva 
BeddJ'): (a) Yes, Sir. 

(b) and (c). The Air CO'l'oralion. 
Employees' Vnion called oft' the 8~it8-
tion after the Munoagement had .ougbt 
and held a meeting with the Presiding 
OftIccr of the Nati"nal Tndustrial 'TrI-
bLUlBI along with the Union repre-
sentatives. ' 




